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and secondly, they should refer the whole
matter for the opinion of the Supreme
Court under article 143 of the Constitu-
tion. We are not satisfied with the Law
Minister’s  advice. We know the Law
Minister gives wrong advice.

MR. CHAIRMAN : I have received the
notice. I will pass it on.

SHRI BHUPESH GUPTA : Only when
you give me the chance, T shall present the
case on behalf of what I have said point-
ing out how a gross violation, impeachable
violation of the Constitution has beer
committed bv the head of a State. 1 should
like to know how he is going to deal with
this matter.

MR. CHAIRMAN . I you propose to
say it on a future occasion, I will pass that
on.

SHRI BHUPESH GUPTA: T will
challenge the Leader of the House who is
a former Chief Justice of a High Court to
face this question. let it be debated in
this House. I shall prove before the
House how the Rajasthan Governor has
violated the Constitution.

THE LEADER OF THE HOUSE (SHRI
M. C. CHAGLA : T have much, too
much respect for the House and 1 assure
my hon. friend that when the Chairman
passes on the notice, the Government will
give it due consideration.

THE ARMED FORCES (SPECIAL
POWERS) AMENDMENT BILL, 1966

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Sir, 1 move :

“That the Bill further to amend the
Armed Forces (Special Powers) Regu-
fation, 1958, as passed by the Lok Sabha,
be taken into consideration.”

While making this motion, jt is not my
intention to make any long statement. I
would like to inform this honourable House
that the current extension of this Act ex-
pires on the 4th April, 1966, It is now
proposed to provide that this should con-
tinue for one year more. The second point
that T want to mention at this stage is the
fact that whereas at the present moment
this Regulation is not applicable to the
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Tuensang District of Nagaland and it
applies to two districts, Mokokchung and
Kohima, now it is intended that the Regu-
lation should be made applicable to th:
entire State of Nagaland. These are the
two provisions of the present Bill which 1
have moved for being taken into considera-
tion.

Sir, the principle of the Bill has already
been accepted and the sole question for
consideration at the present stage is as to
whether the situation in Nagaland is such
that an extension of the provisions of this
Act is necessary or not. I would most
strongly urge upon this House that the
situation in Nagaland is not such accord-
ing to which it could be said that a legis-
lative measure of this nature is not neces-
sary. Now there may be a difference of
opinion as to how it is being handled, what
should be the other way of handling it. But
it is a fact that the situation in Nagaland
is such that one could not say that there
is no necessity of giving these powcrs to
the Armed Forces which may be called in
aid of the civil authorities.

The other day I had occasion to report
to this House, I think, in answer to certain
questions and the Prime Minister herself
made a statement here after her talks with
the undergrovnd Naga leaders, and it was
reported to the House that there was a
likelihood of a further meecting between
the representatives of the underground
Nagas and the Primec Minister some time
in April. A meeting took place some weeks
ago and a report was made to this honour-
able House about that meeting between
the Prime Minister and the representatives
of the underground Naga leaders. As every-
one knows, Mr, Chairman, there is peacc
at the moment. It is no doubt disturbed
occasionally but, by and large, conditions
of peace do prevail there. And as one
shrewd observer has said, a large number
of people living in Nagaland have acquir-
ed a vested interest in peace. There is a
vast majority of people there who are in-
terested in maintaining peace.

SHRI BHUPESH GUPTA (West Ben-
gal) : Who is that shrewd observer ?

SARDAR SWARAN SINGH : Which
shrewd observer ? One of the representa-
tives of thc Government and also some re-

presentatives of the party  which is in
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[Sardar Swaran Singh]
power there. There is an elected Govern-
ment there and there Mr. Shilu Ao is th:
Chief Minister. Some o. his colleagues met
me some time back and said that by and
large everyone is acquiring a vested in-
terest in peace. That area was subjected
to all types of restrictions, curfews and the
tike and I think, after several years pcople
in Kohima saw lights during night and
there is a growing awareness amongst the
people there that peace should be main-
tained. It is true that there are sections
amongst the Naga people themselves who
do not appear to be fully reconciled to the
peaceful way and there are occasional
branches of the understanding and the
agreement according to which peace pre-

vails, But on the whole any large-scale
clash or the like has generally been
avoided.

It is very difficult to say as tn whether
the current efforts that are being made to
find a peaceful solution of the problem
would succeed or not. But it is worth con-
tinuing that line of action because the
alternative to that is a conflict of a very
serious nature where our own people will
soffer. When T say our own people, Nagas
are Indians and they are our own people
and therefore we should not regard them,
by even indirect methods, as outsiders. And
1 am sometimes disturbed when some of
the hon. Members here or outside describe
the Nagas as loyal Nagas or as not loyal
Nagas. Their loyalty is to the country anrd
there may be some who may not at the
moment be agreeing to observe the condi-
tions of peace and be devoted 1o find a
solution by peaceful means. But we should
not forget that they are our people, they
are our brethren and they are Indians, and
it is in that spirit that we should try to
remove their misunderstanding and should
continue to adhere to the peaceful means.

Whereas this effort will continue, it is
very necessary, in case there are large
scale violations of the conditions of peace,
that steps have to be taken by the Govern-
ment there which is established by law and
by Constitution, to cope with the situation
and in that contingency, the Armed Forces
have to be called in aid of the civil autho-
rities. Then the Armed Forces should have
certain authority which is sought to be
taken by the provisions of this Act. There
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is nothing new, this has already been there.
and the present proposal is that thes
powers should be extended by another
year. These powers also are not something
very peculiar or drastic, these are the nor-
mal functions of having the right to arrest
without warrant in certain cases, having the
right to disperse people who might be un-
lawfully collecting, having the authority to
destroy places which might be used for
illegal or for aggressive purposes or (o
effect search without a warrant if there are
any reasonable grounds of suspicion that
the place might be used for illegal or for
unlawful purposes.

These are very necessary powers and
the Armed Forces should have these
powers if they have to function effectively
in aid of the civil authority.

Thank you very much.
The question was proposed.

SHRI AKBAR ALI KHAN (Andbra
Pradesh) : Sir, before you call upon any
hon. Member to speak, may I just ask for
a clarification from the Minister so that
the discussion will be more on the right
lines ? May I know whether Shri Jaya
Prakash Narain has taken back his resig-
nation or any attempt is made to see that
he takes back his resignation and furthec
whether any attempt is made to dissuade
Rev. Michael Scott to continue in this
Peace Mission These are the points.

SARDAR SWARAN SINGH: Sir, I
had occasion, I think, to make a statement
here some time back that suggestions had
been made to Shri Jaya Prakash Narain
that he might withdraw his res gnation.
Now, the origin of his resignation, I hope,
is known to this honourable House, He
thought that the underground Naga leaders
were unhappy about a certain statement
which he made and on that score, Shri
Jaya Prakash Narain thought that there
was no need for staying on if one of the
parties doubted his bona fides. That was
essentially a matter for those who had
raised certain objections about the function-
ing of Shri Jaya Prakash Narain to con-
vince him that he still continued to enjov
their confidence. T clarified the position
that we would be very happy if he with-
drew his resignation but it is cssentially a
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matter for his conscience and
those against whom it is directed; it is not
directed against the Government but direct-
ed against the representatives of the Naga
leaders there.

On the second issue about Rev, Michael
Scott, the position is that he is there as a
person who is acceptable to the Church
leaders. They had persuaded him to func-
tion as a member of the Peace Mission. He
is not a nominee of the Government, and
we continue to deal with the Peace Mis-
ston as it is. And so long as the activitics
are such as are not so openly opposed to
the Indian interest and if he cannot make
us commit, we ourselves have not made
any suggestion that he should no longer
function there,

SHRI BHUPESH GUPTA : May I ask
a question ?

MR. CHAIRMAN : I think we should
proceed with the debate.

SHRI BHUPESH GUPTA: He said
Michael Scott was not a nominee of the
Government but he is a nominee of the
Nagas. If another country’s citizen, not of
our country, became a nominee in our
internal peace talks of this kind, do I
understand that the Government’s approval
and endorsement was not sought and he
was just imposed ?

MR. CHAIRMAN : The
has been dealing with the man

SHRI BHUPESH GUPTA : Dealing
with is all right but he is a nominee,

SARDAR SWARAN SINGH : There is
no question of imposition. It is true that
he is not a national of India, but there is
po question of any impropriety here if one
party thinks thai somebody can represent
them or put across their viewpoint, you
should treat him as a sort of their advocate
or some such thing. We should be liberal
enough not to invoke our nationalist ideas
in this respect. I value them, But I do not
see any impropriety. We may not like his
activities.

SHR1 BHUPESH GUPTA : My purpose
is served with this.

SHRI DAHYABHAI V. PATEL
(Gujarat) : 1 have listened patiently to the
speech of the hon'ble Minister. All special

Government
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powers are not a happy occasion, Naturally
one would not feel very happy about giving
special powers here. But if the situation in
the Nagaland and the areas roundabout is
such that the Government feel called upon
to ask for these powers, I suppose this
House will willy-nilly agree to them. But
before we agree to them, we would tke
certain clarifications.

Sir, 1 would draw your attention that
! only a few days ago a question was asked.
I think it was answered by the hon. Mr.
Dinesh Singh. There was a demonstration
by Naga hostiles who tried to celebrate
their independence day. The hon’ble Minis-
ter said he had no information. Sir, I think
the House, when it is called upon to give
i such special powers, shouvld be shown
more confidence. It is very difficult for me
to believe that Mr. Dinesh Singh
was unaware of this. We know that
very often Government is aware of things
but officially they say they are unaware.

MR. CHAIRMAN : He gave the reply
when the thing had not happened; the
demonstration had not taken place. He said,
“T do not know”. It might have happened
on the 22nd or the 23rd. He gave the reply
on the 21st.

SHRI DAHYABHAI V. PATEL : Surely
the Government would be aware that some
attempt is being made to hold a demonstra-
" tion and they should have told us, “Yes,
| they have heard that some such demonstra-

tion is sought to be staged. The Govern-
ment is aware and the Government will take
whatever steps are necessary to meet the
situation” instead of beating about the bush.
There is too much beating about the bush.
In all this the Government should come for-
ward in a straight-forward manner as to
what they want to do.

Sir, T rise on this occasion to point out
the fallure of the Ministry of Derence for
all these years. Is it going to be repeated
again 7 1t happened on the Chinese border
when we were told, “Not a blade of grass
grows”. When questions were directed that
roads were being built in the Himalayas, the
reply was, “It is all barren land. Why do
you bother ?” And this has brought Peking
right to our border. They have occupied so
much of our territory because of the folly of
not listening to the warnings that had come
forward. Is it the same thing that is taking
place ? -
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Sir, the former Defence Minister who was
an advocate of that policy has had to go. |
But can anyone say that that policy has |
gone, and also that the tentacles of that
Defence Minister are still not working in the
Defence Ministry itself 7 We want to be
assured, Sir, that that is not happening.

Sir, I understand that frequent transfers
are being made. 1 understand  that certain
blue-eyed boys of the former Defence Minis-
ter are being posted on civilian production
jobs. They get the pay of active Army ser-
vice plus a deputation allowance, and of
course the extra rctirement benefits when
they retire. 1 would not be averse to giving
this to the people who have done good ser-
vice to the country in the time of crisis. But
if this is being done repeatedly on a large
scale, what happens ? Production falls. The
reports of the Public Accounts Committe:
about the ordnance factories are before us.
Making of bath tubs and coffee percolators
and photo enlargers in ordnance factories
has been talked about in this House so often.
1 need not repeat. Is this still being followed.
1 would like to know. The putting of army
men just to give them cushy jobs on pro-
duction work would result in the same thing
instead ofF putting technically-qualified peo-
ple, trained people, who are useful in pro-
duction, whether it is Defence or civilian
thing; it is detrimental to the interest of the
country, It would be particularly so in the
case of the Defence department.

Then, of course, the background, the affi-
nity of the Defence Minister is well-known.
If people of that affinity are going to be in
charge of our defence works, where do we
stand, Sir ? Yesterday, we heard the Defence
Minister’s statement in the other House.

SHRI AKBAR ALI KHAN: Are
dealing with the Defence Ministry ?

SHRI DAHYABHAI V. PATEL : The
Defence Minister is asking for special
powers and I am asking whether we can
give them these powers under such cir-
cumstances. I am asking the House to
decide whether we can give them these
powers if this is the condition.

SHRI AKBAR ALI KHAN : But the
Defence Minister has changed.

SHRI DAHYABHAI V. PATFL. : The
Tofence Ministry does not change. The

we
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A% nastry has not changed. T would like
tirz Ministry to change its colour radically.
That is what 1 am trying to impress. Un-
iortunately, 1 have not been able to make
myself sufficiently clear to the hon'ble
Member. Sir, with your permission, to
preveni such misunderstanding, I  hope
you wil] allow me to elaborate myself in
detasl on this peint. 1 was just going to
wind up. What I am trying to say
is

SARDAR SWARAN SINGH: He is
making a suggestion. Perhaps the hon'ble
Member would like to reserve this when
the Budget comes here for discussion.
These are very valuable things and pro-
bably my colleague, Mr. Chavan, will bte
in a better position to satisfy the hen.
Member. 1 am just making a suggestion
for his consideration.

MR. CHAIRMAN : I am not prevent-
ing you from taking the line that you are
taking because we are giving rights to the
Armed Forces. But you need not elabo-
rate if your friend, Mr, Akbar Ali Khan,
is not very well informed or has not
understood what you say. 1 think he has
understood.

SHRI DAHYABHAI V. PATEL : May
I also point out, through you. to the
hon’ble Defence Minister that this House
does not discuss grants Ministry by
Ministry, and if I do not take this oppor-
tunity, I would lose the opportunity. The
Budget Discussion in this House is over,
if 1 may pont out.

SARDAR SWARAN SINGH: The
hon’ble Member must have made <imifar
observations at that time.

SHRI DAHYABHAI V. PATEL : No,
Sir.

SARDAR SWARAN SINGH: U he
has missed the bus, Sir, would you like
to give him another lift ?

SHRI DAHYABHAI V. PATEL: And
I am pointing out to the Minister of
External Affairs and the Minister or
Defence that they are likely to miss the
bus and let down the country very badly.
1 am sorry to sav. Sir, they are trying to
cotruct me in this munnper.  We  have
heard what is happening on the Rajastlian
border today. Where is the Tashkent
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spirit to which the hon'ble Minister was
a party 7 Let him take heed. Let him
take the warning that this country has to
remain alert and prepared.

There is no better precaution than to be
prepared, to be alert to meet any even-
tuality. Why is the Minister afraid or is
shirking the position and is afraid to say
50 ? If he is so, let us know about it, but
1 am pointing out the facts which are big
dents in our Defence and F would
demand that we be assured that this is
not taking place. I was pointing out the
fact that a large number of people, at least
a significant number, may not be whole-
sale, of army people not suitable for
Defence work are being pushed on to civi-
lian jobs which they are not fit to hold.
Is it not a fact that some people from the
Armed Forces and from the Air Force
who are not required by the Air Force are
being put on such production jobs for
which they are not qualified ? If the pro-
duction work suffers and they, benefit by
getting promotions and a larger retire-
ment benefit, is it in the interests of the
country ? This country needs better produc-
tion. Are we assured of that ? There have
been doubts raised in this House again and
again about some of the Defence equip-
ment, Is it not necessary to take a com-
pletely new look at it ? Whether we are
getting it from America or Russia or any-
where else, grave doubts have been ex-
pressed about the MIG project. Of coursz
the Government is going ahead.

MR. CHAIRMAN : I had the impres-
sion from your earlier remarks that ycu
wanted to support the granting of thess
additional powers. Your argument proba-
bly will go against it.

SHRI DAHYABHAI V. PATEL : The
House should remain alert and be warned
against. We do not want to obstruct the
Government in taking the necessary steps
if it wants to but we want to be assured
that the power we are granting is to bz
properly used and the Defence Depart-
ment itself is doing its job properly, is
vigilant, to many of the features that appear
evident to us. If we are not properly in-
formed I would stand corrected, if the
Defence Minister comes now or later on
and corrects us. Is this not happening and
for whose benefit ?
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These are briefly some of the points
that I wanted to state. I was not going to
take a long time but I think these are very
necessary points to which the attention of
the House should be drawn. When these
matters come later on on another occasion
or perhaps to the P.A.C. usually the
matter is too late in coming. The matter
comes to the P.A.C. two or three ycars
after the matter has happened and, ihere-
fore, I thought it was in the interests of
the country that the matter should be
raised at the first and the earliest oppor-
tunity. We do not get enough time in the
Budget discussions to go into the subject
Ministry by Ministry. Therefore I restricted
my speech on the Budget mainly to the
taxation proposals of the new Finance
Minister. We do not get the opportunity
that the other House has of discussing it
Ministry-wise and therefore I crave your
indulgence to offer these remarks and 1
hope the Minister who is here and his col-
league the Defence Minister who ;s not
here now will take the opportunity to
clarify the situation for the benefit of this
House and for the country.

SHRI BHUPESH GUPTA : Mr. Chair-
man, some eight years ago this measure
was brought before this House with a view
to dealing with an extraordinary situation
created by the outbreak of hostilities in
that particular region of our country and
at that time we made it very clear that
whereas we should not be opposed as such
to giving certain powers for the use of the
Armed Forces where normally civilian
authorities should dominate, there should
be always constant effort on the part of the
Government to seek a political solution of
the problem and I think it has been by and
large agreed that the solution of the pro-
blem lies fundamentally/politically, in find-
ing ways and means for a political under-
standing. Now again we are extending not
only the life but also the area to be cover-
ed under this measure. Naturally in this
connection 1 would like to make a few
observations, with regard to the political
aspect of the matter without which we
cannot properly assess as to how much
military forces are needed, as to what ex-
tent the military forces would be required,
as to whether the employment of such for
ces or the deployment of such forces is
helping always the promotion of a poli-
tical approach to the problem that we have
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before us. The first thing I would point
out here is that we are deadly opposed to
Rev. Michael Scott being in the Peace
Mission at all. Only a few minutes ago the
Minister for External Affairs informed the
House that Rev. Scott was an advocate of
the hostile Nagas. Now again we find that
he is sitting also as a peace-maker and a
judge. If he is an advocate of the hostile
Nagas, certain things follow. One is, that
he is a foreign national who must have got
certain connection or who must have iden-
tified himself with the Naga hostile cause
including the cause of their separation in
such a manner that he would be régarded
as a trusted man (o put up the case of the
hostile Nagas. So far the hostile Nagas
have rot abandoned tneir demand for an
independent Nagaland. Tt follows therefore
that Rev. Scott, unless he is a false advo-
cate, is there to press the demand for an
independent Nagaland or to put it mildly,
to bargain on the basis of that demand
since he is an advocate. Now how is it that
in a matter where certain internal problems
are being discussed  between  Indian
nationals, whether they be officials or non-

officials, a third party is brought in in order
. . . b
to put up certain cases which are outside

the bounds of the Constitution because no-
body in India in a court of law can get up
and say that a part of India should be
declared as independent, not even in a
court of law. If that would be a thing
outside the field of the Constitution, how
is it that Rev. Scott has been commissioned
to participate in the guise of a member of
the Peace Mission to put across that case
and press for it? 1 would like to have
some satisfactory answer to it. Secondly
who gave him visa to come here or per-
mission to remain within this country ?
Certainly the Nagas did not give it. This
must heve been done as indeed it has been
done by the Government of India. There-
fore directly the Government of India is a
party to an unconstitutional impermissible,
improper arrangement in which a foreign
qational is imported into the discussions
betwzen the nationals of a given country
and what is more, to act as an advocate.
You might say: ‘Cannot we get the ser-
vices of Mr. D, N. Pratt of the Englist
Bar to appear in the Supreme Caqurt?’
But there is no analogy here. Here it is
not something which is before a court of

[RAJYA SABHA]
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law. Here is a political unegotiation going
on between political elements where the
rormal rules of law and the procedure or
the arrangements within the British Com-
monwealth as far as law is concerned do
not arise at all. Here how is it that Rev.
Scott is allowed to function in the capacity
in which he is functioning today ? That
brings me to the other aspect of the pro-
blem. I think we have always maintained
and I do still maintain even at this hour
that the Naga problem is partly the crea-
tion of the British and the British interests
are there behind it. Whatever Rev. Scott
or others may say, everybody who koows
the origin of the problem knows that the
Rritish was encouraging. Not only did they
take Phizo there and gave him asylum but
they also gave him British cilizenship and
also in many ways they have been in the
past, systematically helping and instigating
the Nagas to press forward their demand
for independence and separation. Ta fact
they do not recognise that it ic part of
India.

There we know very well that Rev.
Michael Scott had an important part to
play. He seems to be running with the hare
and hunting with the hound. He comes and
tells the Nagas “Go and press 1or your
demand for independence, and demand for
separation, in the sense that you get re-
cognised as an independent Nagaland”.
And he comes to the Government of India
at Delhi, goes to Assam and other places
in order to pose as if he is a peace-maker
between the Indian side or the Govern-
ment side on the one hand, and those who
are called hostile Nagas, on thz other
kand. We have never known a comparable
cxample of such double dealing in politi-
cal matters, and the Government of India
has been so cowardly in such matters that
it does not even have the courage to tcll
Rev. Michael Scott that we do not require
his services, that we shall deal with the
Nagas directly in our own way—and they
are according to the normal rules of dis-
cussion, subject to political consideratinnt
-—and that he need not be there in this
country at all. May I know whether at any
time this suggestion was made to Rev
Michael Scott ? And Rev. Michael Scott
has been responsible in no small measure
for muddying the waters. But for him ihe
discussions would have progressed much
better, and the need for use of the military
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would perhaps have been less. I say ‘less’
because the more politics succeeds in such
matters, the less becomes the need for
extra-political, or military measures. Even
the Forcign Minister said the other day
that some of the statements of the Rev.
Michael Scott were not helpful to Iudia, or
not friendly to India, and that he had
some scrious objection to some of the stat:-
ments made by Rev. Michael Scoit. Now
in our country if somebody says something
about China or Pakistan, he is put in
detention under the D.LR., becavse he is
a security risk. But when Rev. Michacel
Scott comes here as an instrument of
British imperialism, and says things which
are patently contrary to our national in-
terests, which are a clear provocation to
the Nagas to persist in their unfortunawely
ragic and wholly wrong attitude, which
come in the way of bilateral talks develop-
ing between the Government on the onc
hand, and certain sections of misguided
citizens of our country, I think the Govern-
ment not only does not do anything but
extends to that gentleman, the Rev.
Michael Scott, all facilities and amenities.
Now 1 shonid like to know why that is so.
! think the main thing now for us again
to press here is that Rev. Michael Scott
should be ﬁacked out of this country.
‘There is no need for him. You can deal
with everybody. You can deal with Punjab,
you have dealt with us in Bengal and shot
down fifty people for asking for food. You
have dealt with people in Delhi, You have
dealt with us in Kerala. You arc dealing
with yourselves also, in the Congress Party,
when you quarrel, behave like hostilss to-
wards one another., Why can’'t we then
deal with the Naga problem by eliminating
Rev. Michael Scott entirely from the scene ?

SARDAR SWARAN SINGH: We do
not deal with the Communist leaders when
they quarrel among themselves.

MR. CHAIRMAN : Mr. Bhupesh Gupta,
T think you have made your point about
Rev. Michael Scott clear. You have made
it repeatedly and you have made it very
forcefully also. Can you now proceed to
something else ?

SHRI BHUPESH GUPTA: Now he
said about the Communists. How doer the
communist come ?

SARDAR SWARAN SINGH . That was
the reply 1 gave there.
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SHRI BHUPESH GUPTA : I do not
wish to be sidetracked by this Government
which is {unctioning on sidelines. Why
should I be sidetracked ? Mr. Chairman, it
is not a question of communists and non-
communists. Here is a national issue: I
think you have disgraced our country.
People abroad do not understand what is
bappening. In England British piopagand.
has made it known to the world that they
are not part of India, that India wants to
torcibly keep them within the ccuatry,
bring them within this country and that,
therefore, their man, Rev. Michael Scott,
has come to offer his good offices to the
Indian Government and the Nagas so that,
between the two, an understanding, some
kind of a solution, could be found. Now
that is the position. Therefore T uay this is
all wrong.

Then with regard to Mr. Jaya Prakash
Narayan, the Peace Mission is very -
portant in the context. Now, well, the
Naguas do not like it. So we do not like
Rev. Michael Scott.

MR. CHAIRMAN : We are not dealing

. with personalities and politics here,

SHRI BHUPESH GUPTA : Sir, if you
refer to the debates when originally the
Prime Minister initiated it in this House,
you will find that ninety per cent of the
time was taken in discussing the political
context of it. Otherwise why should we
have this Bill? What for? They came
and asked for power for one year. Now
it is eight years and they are still extend-
ing it. We should like to know how the
political matter is being handled. At that
time we were told, “Let us have the power
for a year. We are developing a certain
political approach, and soon this will not
be necessary.” And now again we are
told that they are extending it. Therefore
Government should answer as to how
political matters are being handled, and
unless we can question this thing, we
cannot go into the merits of the Bill, and
the merit or demerit of the Bill lies in the
fact of their treatment, political treatment
of the entire subject. Now here is no
Defence Minister sitting. It is a Bill per-
taining to the Armed Forces, but the Bill
is put forward here, brought up here by
the Minister of Extermal Affairs,. Now
that in itself is evidence that the matter
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ig political, that it is not a defence matter.
Therefore we would ask the Exiernal
Affairs Min.ster some questions, or Wwe
would like to raise some questions in this
connection.

Now, Sir, T was coming to Mr. Jaya
Prakash Narayan’s statemznt. I do not
wish to say very much, because he is our
national and an eminent citizen of our
country. If any peace mission is there
and if he is associated with it, we are
naturally very happy. May be that we do
not agree with him on certain points, or a
certain line of approach. But the fact
remains that he is an eminent Indian,
which cannot be denied. Therefore, well,
he was there, Now we find that he is
out of it, and Mr. Jaya Prakash Narayan
has mads a statement. What does he say
in this siatement? He says he feels that
the parties have lost confidence in him.
The hon. Minister told us that the party
in question are the Naga hostiles. I should
like to know how did that happened. If
I put it that Rev. Michael Scott was the
responsible party for it, will it be denied ?
If 1 put it to the House that one of the
reasons why some Naga hostiles—not
all—took an unkindly and uncharitable
view of the role played by Mr. Jaya Pra-
kash Narayan was that Rev. Michael Scott
was instigating them, will it be denied 7 Be-
causz Mr. Jaya Prakash Narayan would
certainly be interested in persuading the
Nagas to ways of peaceful settlement, he
would certainly see that they do not seek to
go out of our country. Now naturally,
with such a personality on the Peace
Mission, such an attitude and approach
would gather strength and moral force,
and Rev. Michael Scott, I suspect and
presume, saw to it that Mr. Jaya Prakash
Narayan’s work there was made extremely
difficult, so much so that he would resign.
And he had resigned. Such is the situa-
tion. Was there any investigation on the
part of the Government as to how the
thing happened ? Are we not entitled to
know in the context of such measures as
to why a man lke Mr. Jaya Prakash
Narayan found it extremely difficult to
continue when he had taken a lot of ini-
tiative in this matter, at times running
apainst the public opinion of the country ¢
Am I to understand that he took a frivo-
lous decision and acted light heartedly in

{RAJYA SABHA]}
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this matter? Or am I to presume, from
the circumstances of the case, that there
must have been some overriding serious
considerations which compelled Mr. Jaya
Prakash Narayan to bow out of that
Mission, or leave that Mission ? We have
not had yet any satisfactory explanation.
Therefore I should like to have that.

As far as Mr. Chaliha is concerned, he
too comes into it—I do not know what he
is doing. He seems to be the -elusive
Pimpernel of this Mission—very difficult
to say.

I can understand the Naga problem.
I can understand the Rev. Michae! Scoit.
I can understand Shri Jaya Prakash Narain.
But the little one, Mr. Chaliha, I canm
never for the life of me, understand what
he is doing here, These are matters to be
explained.

{THe VICECCHAIRMAN (SHRI AKBAR ALl
KHAN) in the Chair]

Then we find that Mr, Gundevia was
associated with this mission initially when
he was in the External Affairs Ministry.
Mr. Vice-Chairman, you know I do not
have any strong preferences for any offi-
cials, I do not know Mr. Gundevia at
all. 1 might have seen him in some party,
but I do not know him, But suddenly
we find in the midst of discussions Mr.
Gundevia was removed from this place
and taken to Rashtrapati Bhavan as Secre-
tary to the President. Was it not possible
to delay this a little? Or was it not
possible to find another Secretary? Was
fdo other Secretary available? Or even
if he had to be brought in, was it not
possible for the Government to make a
request to the President in order to get
Mr. ‘Gundevia directly associated with the
work of this Peace Mission because of his

experience in this matter ? Mr. Vice-
Chairman, personal knowledge is very
very important in such matters. And you

do not develop personal knowledge or
personal touch overnight. You work
with the people and then you come to
know the trend or way of their thinking
and come to some kind of personal ac-
quaintance with them. And then you
evolve your approach. You cannot just
handle this in the same way you transfer
a luggage from one carriage to another.
That does not bappen. But you see, Mr.
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Gundevia was suddenly removed. 1 do
not say that he has been demoted. He
has been given a very high position. It
is not a personal matter that I raise. But
L think in this matter this manner of
handling the thing does not help the pro-
gress of the talks.

Now I come to the other side. Some
people have been opposed to the direct
talks between the Prime Minister and the
Naga hostiles. Very well, but there should
be direct talks in such matters, And I
am glad the Prime Minister has had such
direct talks. If we think that there should
be a political setilement and not a puni-
tive or military settlement, ther at least
there should be direct talks between the
Government and these other parties, in
thus case, the so-called Naga hostiles, 1
think the Government should have taken
this initiative much earlier. One reason
why Government did not take this initia-
tive was their wrong assessment of the
situation, and perhaps interference of Rev.
Michael Scott and people like him. Now,
talks are good. I think the House should
support such talks for the simple reason
that it is only by talks that we come to
any political settlement, that we can
arrive at a politica] settlement., We can-
not arrive at a political settlement at the
point of the gun. It is impossible. You
can shoot a person. You can kill a per-
son, You can blow away human lives.
You can devastate Naga homes, You can
blow them off. But that way we cannot
have a political settlement or a settlement
that will be an enduring settlement by any
stretch of imagination. Therefore, it was
very right on the part of the Government
to have started political negotiations. But
this time because of some opposition to
this kind of direct political talks between
the Government and the Nagas the Gov-
ernment is falling off. This Government
seems to be afraid of everything on earth,
cxcept democracy, I suppose. Except de-
mocracy, it is afraid of everything. The
moment these talks were taken up some
people raised a howl and said, “You
should not go and you should not have
talks with the Naga rebels. It was all
wrong.” And immediately the Govern-
ment is on the defensive. They have started
stepping back. Why step back ? Why not
march ahead ? Shrimati Indira Gandhi
may be going to the United States—no-
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body knows why she is going to the
USA—and because of that you cannot
continue these talks ? I do not know why
she is going there, Perhaps she waats to
meet President Johnson. Perhaps she
wants some help. Anyway, whatever it is,
Izt her go. I am not interested in her
going to the United States of America
because 1 know it is useless. It is just
waste of money, petrol wastage and foreign
exchange loss. Anyway, let her go. But
the External Affairs Minister could con-
tinue these talks. He is a great talker, I
am told. He has been to Pakistan and
the Pakistanis, I am told, are tough cus-
tomers. And we are told that he was a
match to such touch customers and he
knew how to deal with them. So he can
deal with the talks here also, They are
your own citizens. Why these talks
should not be continued I do not know. I
say there should be no show of force. If
you show military force then things be-
come difficult, The presence of the mili-
tary does not create the climate for a poli-
tical settlement. ¥ am not blaming the
military. But the logic of the present posi-
tion has to be faced. If you go on talk-
ing and at the same time there is the
military on this side posted here and there,
then certain incidents can take place and
they come in the way and the extreme
elements among these people are always
in a position to excite the people’s feelings
and raise their prejudices and these come
in the way of the promotion of successful
talks. Therefore, you must realise that as
far as possible, the military should be in
the background and the civil authority
should be in the forefront. And in the
civil authority, political leadership should
be given the foremost rank. That is how

I understand the problem. But here 1
find there is a hotchpotch arrangement
with military, police, Rev, Scott, Jaya

Prakash Narain~—now he is out—and also
many Ministers, so many of them. So
one does not know where things begin
and where they end, where Sardar Swaran
Singh, beging and where Sardar Swaran
Singh ends. or for the matter of that,
where Chavan begins and where Swaran
Singh ends. We don’t know. We don’t
know for that matter where Rev. Michael
Scott ends and where people like Jaya
Prakash Narayan or comparable people
begin. We do not know. It has been a
terrible confusion.
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AN HON. MEMBER : They are con-
fused.

SHRI BHUPESH GUPTA: Yes, 1
agree they are confused. The Government
is confused. 1 have never known a Gov-
ernment suffering from so much confu-
sion as the piesent Government does. It
does not know what to do. They should
listen to us and they should proceed to
deal with this matter in a proper manner,
in a proper way.

The question was raised about the
Nagas there having some republic day
celebration. Proper information should

have been given. [ am not saying any-
thing. It may be there or it may not be
there, but at least they should have the
proper information. They do pot have
proper information. In the newspapers
we read that the Nagas are having their
independence or republic day cejebration
or some such thing. The Government
should tell us whether this news is true
or false and what exactly is happening,
because the Government should have such
information in order even to make a poli-
tical assessment of the situation and to
judge the cross-currents in MNagaland and
to judge the political trends there. Well
they have nothing. Their Intelligence has
completely failed there. T have got a
letter, Mr. Vice-Chairman. ¥rom these
areas, including the Mizo areas, to show
that the Intelligence people there are
having a good time. And that is about
all. Let them have a good time, subject
to the law of the land, 1 have no objec-
tion.

SHRI 1. K. GUIRAL (Delhi) : Whose
letter ?

SHRI BHUPESH GUPTA : Let them
have a good time, T have no objection.
But if you put them there for your Intel-
ligence purposes. then they should supply
vou with proper intelligence. Mr. Vice-
Chairman, you know at the time of the
Assam language riots the Central Govern-
ment said they did not have information.
That is one thing. Then in Assam at the
time of the Mizo trouble when everybody
knew that in Shillong and other areas
certain things were happening, the Gov-
ernment itself had no proper information.

[RAJYA SABHA]
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Or if they had the information they did
not divulge it to the House. Subject to
the rules of secrecy they could have done
it. They did not do that. They do not
have nformation about what is happening
in Nagaland also and that positicn re-
mains even now. That is why the Minis-
ter of Externaj Affairs could not tell us
what was happening and he could not give

us certain information about the ileged
republic day cclebrations.

This is how it is done. Ther they
have the military. The only thivz on

which they rely on. apart from the Peace
Mission, is the military. Therefote, their
political evaluation to my mind, does not
seem to be very sound. It has to be
objective, and in order to have an objec-
tive political evaluation of the situation
you must have the necessary information
and there they are lacking. It is quite
clear from what the hon. Minister has
said. Therefore, I suy that from every
point of view, they are not handling the
situation properly.

There is the demand for amnesty and
unfortunately there is some delay. I know
some of our comrades met at Hazaribagh
jail some of those people. They are nice
young people and they realise that things
are not right. Anyhow the point is raised

and you are delaying the amnpesty.
Now we were told that the ammesty
question would be considered. Now they

would not do it quickly. If you think that
the political situation has now reached a
stage when certain unilateral political step
has to be taken in order to improve the
situation and impress upon the Nagas who
are in favour of a peaceful solution and if
you think that the political amnesty of
the Naga prisoners is one such step then
vou should not delay; you should announce
it and make full capital out of it in your
propaganda and in developing new ap-
proaches to the Naga hostiles who have
still to be brought to reason and made to
see that what they are doing is wrong and
to seek ways of peace.

Sir, I can continue after lunch.

THE VICE-CHAIRMAN (SHRT
AKBAR ALI KHAN): No, we aro sitt-
ing till 1.30 because we want to have moce
speakers and T hope you will help me in
giving opportunity to other speakers.
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SHR1 BHUPESH GUPTA : Don't
that on me.

put

Therefore T say this. If you think that
a sizp has to be taken, take it. I know
that there may be an element of risk jn
it from your administraiive point of view
but then 1 do not think that the risk is
such that 1t ouiweighs a positive polifical
considerution. That is why I ask the
Government to take such a step.

As far as the Peace Mission s concern-
ed. I should like you to consider one
pomnt  If Mr. Jaya Prakash Narayan is
not therve, tf we do not have a  strong
Indian element in the Peace Mis-
sioe n the non-official sector of it,
woll, I do not see as to why we should
wasie our time on such a Peace Mission
which 15 only to the advantage of the
Rev. Michael Scott and the extremist
elements among the Nagas. Therefore it

[24 MAR. 1966]

is mecessury—I am not saying, wind up the

Peace Mission or do any such thing im-
mediately-~-that you should consider as to
whether the position of the Peace Mission
has not qualitatively changed as a result
of tbe fact that Shri Jaya Prakash Narayan
1s out of it. If you think that it has
changed qualitatively ity character then
yvou are called up to do certain other
things. If you do not think so., then it i
.a different matter. That is the point
should like to stress.

S
1
Finally, Mr. Vice-Chairman, all I would
hike to suy as far as the military approach.
s comcerned is, 1 do maintain that this:
cntire question of the tribal people or the
hill people is not a military question at all.
A solution has to be found politically and
herein comes the question of autonomy
within the framework of our Constitution.
Perhaps at the time when we drew up our
- Constitution we did not have this thing in
mind. They were distant problems; they
did not agitate the minds of those who
were engaged in formulating the Constiin-
tion of the country but today after fifteen
years of our Constitution life has told you
that this problem needs special and com-
prehensive attention. Qur Constitution in
»order to be a live one must answer
urges, needs and political aspirations
those triba] people and the hill people.
Now this is the burning question. Pie-
viously ten years ago the question was the
reorganisation of the States which you

of
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i led but they are good people.
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miutiaily resisted and you ultimately re-
organised the States, And now afier ten
years of reorgamisation of the States you
have conceded the very just demand 'for
the formation of bilingual Punjab on the
language basis. At that time that was a
problem but today it has been done and
the political map so far as linguistic States
are concerned has been drawn up and
completed or wil be completed shortly.
Now another aspect comes up a> a pro-
blem. Theie are many tiibal people. They
are not stagnant people; they are a living
population, a living civilisation. They
live in this world where ideas and views
spread.  Words carry those things like the
seeds and these ideas reach them. Today
they hear many things over the radio and
otherwise also which was not open to
them, say, 20 years ago or 30 years ago.
Therefore in this context naturally the
most human and sympathetic  attention
should be paid to the tribal problem. The
Naga problem is not an isolated problem.
It was thought to be an isolated problem
separated from the entire problem of the
northeastern region from the problem of
the Garo Hills, Mizo Hills and very many
other hills problem and sought to be solved
in this manner. We find today an echo
of this problenr but I do not for a moment
support at all those who are demanding
independence or secession, They are mis-
They are
simple people. They have plenty of hopes,
plenty of frustration, plenty of human
feeling, plenty of grievances and com-
plaints but not enough politica} education
and enlightenment or a sense of perspec-
tive in order to understand what is good
for them and what is bad for them. That
is why today we want a political approach
to be developed so that it answers not only
the urges and feelings, it not only gives
them assurances against their grievances
and complaints but also holds out before
them a perspective in which they can
shape their future as they like retaining
their own special way of life, special cul-
ture. special customs and usage, special
modes of life and all the rest of it. That
is very very essential and therein comes
the need for political leadership and I
hope that if we evolve such an approach
today, then naturally the moral weight of
such an approach will be felt not only by
those to whom we are addressing such an
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[Shri Bhupesh Gupta.]

approach but also by others. Therefore I
do maintain that the Naga problem and
the problems that have arisen emphasize
furthermore the need today for a proper
political approach which may necessitate
an amendment of our Constitution. I do
not think the problem of the tribal peo-
ple or of the hill peopel can be solved
without amending the Constitution and we
can amend our Constitution. Life is greater
than the Constitutoin; people are greater
than the Constitution. If we want to
maintain national harmony, the national
mtegrity as we call it, we must not mark
time; much less much we fall behind. We
must move with the times; we must
answer the promptings of the day to day
life of the vast millions of people and the
masses of the people who live humiliated
and neglected in those hills and mountains,
and who naturally sometimes develop cer-
tain wrong ideas and become vulnerable to
some wrong propaganda also. Therefore
I say that the time has come for the
Government of India to start discussing
the major question of what we are going
to do with tribal people, with the hills
people specially. There should be an
overall approach in this matter in the
context of which naturally the Naga pro-
blem will also come in but the Naga pro-
blem has underlined it; the Mizo outburst
has emphasized and underscored it for the
second time, and I hope that this would be
borne in mind. Mr. Vice-Chairman, I am
opposed to this kind of reactionary
approaches. Sometimes I find some hon.
Members here getting up and demanding,
‘Go and bomb the Nagas; mount your
guards on them and hit them right and
left; wage war against them.” We hear such
things as if they are aliens. That is not
how a democratic set-up, if we pretend to
be so, ought to face the problem or try
to solve it. Mr, Vice-Chairman, 1 should
like: the problem to be taken in hand in
e statesmanlike manner and a solution
found in a political way through mutual
consultations, understandings, drawing up
on past experience, bitter and good, and
also looking forward to the future with
confidence.

Democracy has to be dynamic. Demo-
cracy, larger than the Constitution, has to
respond to the needs of the time and
enlist support by taking from all. Unless

[RAJYA SABHA]
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we do so, we shall be bogged up today
with the Naga problem or the Mizo pro-
blem tomorrow and we shall be seeking
only military power, the Armed Forces,
and ultimately, we will end up in a situa-
tion which I shudder to think. Once again
I implore the Government that this politi-
cal approach should be developed in all
directions, should be manysided and all
the political Parties in the country should
be directly and openly associated with the
solution of the Naga problem in a politi-
cal manner. The Rev. Michael Scott should
be gwven the first available plane to go
back to his country and rema.n there and
not to come here till we have settled our
Naga problem, till we have the Nagas as
a part of our country, contented, happy,
claiming as much as we do to be consti-

tuent of the Indian Republic or the
Indian Union. Thank you.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Gujral, |

hope you will not follow Mr. Gupta.

SHRI I. K. GUJRAL : Sir, it is difi
cult to follow him.

SHRI BHUPESH GUPTA : If he had
followed me. he would have joined the
Communist Party.

SHRI ARJUN ARORA (Uttar /' Pra-
desh) : Rightist or Leftist ?

SHRI I. K. GUIJRAL : If I had follow-
ed Mr. Bhupesh Gupta, I would have
found myself in very difficult company,
because Mr, Bhupesh Gupta, in his speech
just now, has chosen to criticise every-
thing alive. He appreciates everything
that is dead. If a person serves in a dele-
gation he does not like him, but the
moment he leaves it, he appreciates him.
I have found Mr. Bhupesh Gupta criticis-
ing Mr, Jaya Prakash Narayan in the most
drastic language that he uses, when he
was a member of the Peace Mission, but
since Mr. Jaya Prakash Narayan has
decided to resign or has resigned from it,
Mr. Bhupesh Gupta today has decided to
champion his cause very much. I am sure
Mr. Jaya Prakash Narayan, when he reads
the debate, will be very happy that Mr.
Bhupesh Gupta has appreciated his efforts
after all. Similarly, unfortunately, Mr.
Bhupesh Gupta chooses to criticise Mr. Cha-
liha and others he does not choose to ...
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SHRI BHUPESH GUPTA : No, npo. I
said I do not understand what he is doing.

SHRI I. K. GUJRAL : Because every-

one who is doing something is never
understood by Mr. Bhupesh Gupta. Mr.
Bhupesh Gupta understands only those

24 MAR. 1966}

who do not do anythnig or do not parii- ,

cipate in anything or when he understands
action, he undersiands action of the type
which is now exhibited in Calcutta. Any-
how, that will be taking me away from the
issue that is under discussion today. 1
wisgh Mr. Bhupesh 'Gupta had tconfined
. himself to the issues and if he had done
that he would have contribuied somewhat
to the general tenor of the debate. X am
very happy that he has appreciated that
the Prime Minister has taken upon her-
seif the task to discuss directly with the
Naga delegation and I think in this some
of us do support the appreciation which
Mr. Bhupesh Gupta has given. I am glad
that after all, after such a long period, it
has been realised that if Nagas are our
own people, if they need to be under-
stood, if they need to be appreciated, then
they must be treated as such. Sometimes
when criticism is offered by some friends
here as to why the Prime Minister has
chosen to talk to them direct, they do not
understand that it is the Prime Minister’s

1
{

first responsibility to talk to her own peo- |

ple directly, to understand their problems,

to understand their difficulties, to under- |

stand their apprehensions, to remove their.

doubts and to bring them round to the point
of view for which this country stands. That
is why it is very unfortunate that some-
times in the heat of the moment we do
like 10 treat Nagas as :f they are alien t0
us and whenever we placed for drastic
action against them, we forget that it is
a democratic country where everyone is
equal. A Naga, who lives in Nagaland or
a Punjabi who lives in Punjab or anybody
else, who has a political problem to solve,
has an equal right to be understood and
to be heard. 1f in regard to the Punjab
sitmation we could hold long discussions
and arrive at a satisfactory solution, then
it is also necessary that we give equal
time, understanding w®nd appreciation to
the people of Nagaland, try to under-
stand their difficulties and also solve their
problems. Last year I was also one of
those who had the good furtune and
opportunity of joining the delegation of
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Members of Parliament, who went to
Nagaland. I say so because it is very sel-
dom that such an opportunity is offered.
1 definitely remember that yesterday in
one of my questions I had raised the
issue =  Why is it that more Members of
Parliament are not afforded such facilities
w o to Nagaland to understand, appre-
ciaic, study, see and assess the situation
for themselves? Last year when the
delegation went there, it consisied of
Members from all Parties and it does not
happen very often, that after looking at
the problem from various angles, from
different angles and approaches, we come
to a common solution. We submitted our
report which was a joint one, in which all
Parties participated, because we felt that
we were first Indians and then later on
belonged to any political Party. We came
to a common approach, Not only that.
The Report of the Parliamentary delega-
tion was appreciated even by the Rev.
Michael Scott, about whom Mr. Bhupesh
Gupta talked so much. And I would only
read to you his reaction in one of his
letters, which was circulated Members of
Parliament and others. Commenting on
the delegation’s Report, he said :

“The Report of the Members of Par-
liament who visited Nagaland from
Feb. 5, 1965 will be greatly appreciated
by the Naga people. The spirit which
prompted them to visit the country and
the friendliness which they everywherc
conveyed brought home to the common
folk they met another side of India and
her attitude towards Nagaland in a way
which nothing else has done in the
seventeen years since Independence.”
We might differ from the Rev. Machael

Scott on many things. but on this I hope
neither Mr. Bhupesh Gupta nor any other
friend in the Opposition would differ, that
there is this peaceful. democratic side of
India. which other people in India must
know and understand. Therefore, I plead
again and again that not only this under-
standing is necessary, Sir, sitting here, in
the abstract we may judge it is aslo neces-
sary that people should go there, stay
there and ask these people to come out in
good numbers to see how India looks like,
what India cherishes, what values we work
for, and tackle it on the basis of under-
standing. I pointed out about the visit of
the Parliamentary delegation. What did the
Parliamentary delegation do ?

At o ——_ WA p e —
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : jt was a delega-

tion of Parliamentar.ans sponsored by the
‘Government.

SHRIT I. K. GUJRAL : Well, technically
1 am willing to accept the amendment that
you have suggested, because that does not

make any difference, unlike the Punjabi
Suba issue, which is a different issue.
What 1 am trying to say is this. When

Members went there. what did they see?
They saw basically that after all the
ceuse-fire, the peace. was doing good. Tt
was doing good because it was creating an
atmosphere of understanding. It was doing
good because the common man was no
fonger harassed either by the hostiles or
the Armed Forces. The common man
felt that he had a place in the life of India
and that it could be said realistically that
Nagaland was a part of India, When we
are claiming that Nuagaland belongs to uy
we equally claim that the people of Naga-
land belong to us, that they are part of us,
Th's understanding did create a great deal
of appreciation. For about two years now,
since the ceasefire has comre in Nagaland,
we have found that the forces of peace in

Nagaland have grown, Certainly the
Nagas have realised that they have a
vested interest in peace itself. Increas-

ingly they have come 10 realise that through
peace developmental activities can  be
carried out, Since the interior has been
very much opened up, they are realising
that peace is in their own interest, as much
a8 it is in our interest. Among every set
of people, there are certain sections which
can be disturbing, but should we condemn
the whole area or the whole community
because some people arc mischievous ?
We do hear sometimes that a train has
heen burnt here or n bomb has been
thrown there. Does it mean that we shall
condemn the Nagas as a whole, or we
shall condemn the movement as a whole ?
T this T am sure Mr. Bhupesh Gupta and
other friends will support me. When dis-
turbances 1ook place in Calcutta, we did
not condemn every Bengali. When the
Panipat incidents took place we did not
condemnr every Punjabi., We did try to
sort it out. to see who is wrong and who
is richt, Therefore, to try to use the
word ‘Naga’ as if he hasy committed a
crime is wrong. A criminal s a criminal,
whether he is in Punjab or in Nagaland.

[RAJYA SABHA]
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Therefore, a crminal must never be given
a respectable name or of belonging to such
and such community. It is a very unfor-
tunate trend in our couniry that when-
gever we want to condemn somebody we
try 1o or tend to condemn the whole com-
munity or the whole area or the whole
group or the whole movement even.
Even in the communist movement, when
the disturbances in Calcutta took place, it
mav be cusy o prove that Mr. Bhupesh
Gupta did not burn any trains, Tt was
done by ~omebody else  Thereforz, why
condermn all of them” Let vs coidemn
those who did it and not hany  Mr. .
Bhupesh Gupta for the crimes of others.
I would, therefore, commend that it is
acessary that the violent eclements in
Nagaland should be strongly put down,
but at the same time, the new era of
understanding negotiation and  apprecia-
tion, which has opened. should not be
blocked.

Sometimas in our haste we try t{o im-
press here, when a  train is  butat or
bombed, that we should stop the <cease-
fire, start shooting, kill everybody, elimi-
nate the whole of the Nagas, as if that
will solve the problem. Sir, that oaly
shows how alien we are to the problem
itself, That shows that it is not only that’
the Nagus have not considered themselves
a2¢ o part of India but we also have not

. understood that the Nagas are a part of

India. Therefore, a more
attitude must take place.

understanding

Sir, much has been said about the
Peace Mission. I do not like to go into
detail about what the Peace Mission has
done. But one thing the Peace Mission
has done, and T would only quote from
the report of the M.Ps. Delegation which
went there. 1 quote what they said about
the Péace Mission :

“The Delegation would like to record
its sense of appreciation of the efforts
of the Peace Mission who have been
responsible for bringing the hostiles into
the open and creating conditions for
discussions ‘between the representatives
of the Government of India and of the
hostile Nagas.”

¥f the Peace Mission has failed in every-

| thing. at least they have made this singular

achievement that they have brought th-
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hostiles from the jungle to the conference
table, which by itself is a big thing, and
cireumstances had been created today when
you had the underground Naga delegation
m Delhi to talk to the Prime Minister. I
think we must appreciate that effort.

Another thing Shri Bhupesh Gupta for-
gets is how the Peace Mission was formed.

SHRI BHUPESH GUPTA :
w«criticise the Peaca Mission,

SHRI 1. K. GUJRAL : The Peace Mis-
sion was formed on the initiative of the
Baptist Church, and whether we agree or
differ with the Church as a whole, we
must appreciate that they have made a
.contribution in creating some understand-
ing. Any apprehension or doubt on the
functioning of the Peace Mission will set
back that movement of understanding.
Let us understand that after a great deal
of difficulty the Nagas have reposed con-
fidence in those people. Let us not shake
it. It will take time to create an atmos-
phere of understanding. Tt will take time
to make them understand that we mean
goodwill to them, that we do not mean ill
to them. that we mean to treat all of them
as equal partners in this great democratic
set-up of India, that any such smal] things
which irritate us will give a very serious
setback to the whole siluation. Please
permit me five minutes to develop my
point, There is time for everything. There
15 a time when we may have to Kill; there
is a time when we may have to wound.
But there is also a time when we have to
talk and understand. ¥ think after 5 long
army operation that time has come and
let us not lose it. We must discuss. We
must understand. We must negotiate.
‘We must be considerate, and we must be
also Ienient. We must know how to
adjust. A rigid imperial'st attitude sitting
in the capital and saying: “These are my
terms; take it or leave it; if you do not
accept it, you face the bullet” will never
pay any democratic country., We in India
cannot afford it. In our hurry sometimes
we do try to solve the probelms from
Mizoland to Kashmir

SHRI BHUPESH GUPTA : Via West
Bengal.

I did not

SHRI 1. K. GUJRAL : I feel that more |

contact points should be created with the
Nagas. Somebody mentioned here about

[24 MAR. 1966}
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radio. Do you know, Sir, that in the whole
of Nagaland there are very few radios and
most of them are out of order and the
transmitter there is so weak that in an
average village they cannot hear what
India 1s saying ? They are cut off from
the radio. The newspaper does not reach
there even in three days, and even if it
does, it talks ¢f Shri Bhupesh Guptla
which encourages them to do further
disturbance. Therefore, you please create
i more contact poin's, creatz more points of
understanding and let more people go
lrom here. .

SHRI BHUPESH GUPTA : Why do
you bring in Bhupesh Gupta? Those
newspapers carry news of your bribery
and corruption.

SHRI 1. K. GUJRAL : 1 have <o much
admiration for Shri Bhupesh Gupta that
I cannot forget him. Sir, 1 would like to
say that the Government must take posi-
! five steps not only for negotiation aed dis-
cussion but for sending more people from
here. more Members of Parliament and
more journalists to see things and study
for themselves; they must go and see
things for themselves., Let more people
come out of Nagaland; let students come
here; let social workers go there so that
they understand that part of India and
we know what is happening in that part of
India. That is the only way in which you
can understand those pcople’s probiems.
I am glad that Shri Bhupesh Gupta has
mentioned about the hill problems of
India. T hope the Pataskar Committee re-
port will come out soon and that it wilf
make some positive contribution,

Before 1 sit down I would only say ene
word that there should be a planned design
in our approach. and that design should
aim at understanding. It must be through
more contacts, it must be through more
understanding., and above all in this House
and in the press we must avoid heavy
peroration which can possibly create in
those people the impression that we only
mean to suppress them, that we do not
mean to understand them. Thank you.

THE VICE-CHAIRMAN (SHRY
AKBAR ALI KHAN) : The Hou.e stands
| adjowrned till 2.30.

The House adjourned for lunch
] at twentysix minutes past ops of
the Clock.
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The House reassembled after lunch at
half-past two of the Clock, THE VICE-
CHAIRMAN (SHRI AKBAR ALI KHAN) in the
Chair.

of; sree fagidi aemdr (ITTHRW) ¢
"I, 9T 4g qTvad F 1 6 8
T R Y wify et 2 @ g Sggd
AR qued JET F fammriuwrd &7
Fafy uw oz av & fad agrl o @
2! & suw fadnw & fawrs A
© g wfEe, g & & mifa aat = @
g SUY AU wang 2w faduw &
&I St AvTee 7 OF {91 5 fagar-
far<i 3 sy 97, 9 ofy wifae R s
[ FAT AL W I T FA7 9l 2
& e oF g § oy g% by &
TeaE A3 o) ) J@ w7 #7 fanyr-
fem= 37 2 sre A o oY, swAEr
AT TeaT §g 1% § AR AT o Ay
faqwifasre fed o @ &1 4% 9 wifa
Tl F 99T AT-FIT ) 9TAT g @Y
& Teur &) wzad &1 Wr §, SuEa w41-
R F o d @1 & sl aw Wy
W IR & fgarows afafafasy @
" e AT, AfF s FEy AW U e
F faa FT @ & a8 oY fomad &
f@ St wifa & ¢ § SwHT A9 Iz
Fw s @ § g Im s ) &,
AW FY FaSR 9 W F 0w
FI@ | T AERT A wer fF wify
R A AT TE AT FT WifT 7 0F
e 2, YAy mift W @
§ T AEY YT | S AN &9 gy,
fov gu 43 & ¥ g § frww FT U &
ag YBY 91T 3 AT gH W I BT FIA
A7 |1fed fF ag wifa wanit g s
wfew g7 wraaT AT g6 5 T e
Froifa F oraear w1 AW ISH LS
W JElT AN——Fd ANT 394G GG T8F
v frafy =& sot TS Y A
FT & o wigey & gk 97 g% =1
X | WEIRE, I AR FT AT AT
at a1, dfeq o 39 g Sifaq 4,
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99 GHY g8 ATT NFE F TE 9 [F 79
ATARE & qoF & faAfor & 4 AF
w_w F wify 1 w1 1 Fg s g g
g% | g feeamat 9a W g | AT Wy
arfit Y SkaeT 9 ey e
§a & 1 g0 g8 § I AR W
AT AfE AR ARl HT qHA |

TF g AR W & fr o #
faw welb S %1 sy fRemar =g
T ST &7 HGAT FIHI Gl @ [ AWM
HHET T g WA F @ique F |rae
& WY g7 Afgd | 9 qId AT,
AT T Er g | AVSY AT g g
foredt FY S F ST STEFET AT
T § GIF A JIAT TS TAW
FY B TGN X GHA, ATFA FUT T GI
q¥ gam feum am § & s |dfa-
T FY SYge F WG g9 FEgl aF S b
fod qae g 7 wfqum & siaviq o Ot
=paEqT g1 gFar & foad it wea |,
fadlt s3w &1, Fad 7 faugt & fag
F7g § grgg @ I, IET & fandi §
IH Bz ¥ & Im—ag o & g,
fazeit amel & f@3, @9 & qreAl &
@3 Feg & gafam S AT I wWEl §
g IO @EEAr #1 STHRT FL |
qar Y qg S FT AT g7, a9 7 98
dfoam & dEE R R AR
AT T g AT HT, 7 A1 GRS
sfafsar v geit ? § ag amgar f&
g 30 wiafem & a1 § e 9w
F<, W fath 51 ¥g T § FF e ar
AT FEHTT a9 T | ST g UF
& ¥ 79 a8 &7 9% wW 49 ay o
q AR &l | 9 IS qHAT S

S FATHEW ST A Fgy & o
ANTTARE & A Her < foar s ar
Y IAHT HAW g A | IR TR
H3g &) ani A & oy wfafafa
a8 feedt § aw R @@t Sy SR
T fad oud q@ af e g €
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TR FATIATET ST ATeT §-—aHet
1 qomfas g ferear gem Sife
g R ar T aha & gad Ok |
gura fewmr g g =fgd, ifs
T HIA ARTATE FT A1 & o477 Sl HT
Y | WIS T THT, W FT Q=T
9% QAN & fawg =0 &7 v |
TR F IR 79 § 99 < o 39 &gl
T STTAT S, TF FEH[ T i, 1T T
q1= ggar & ary, afkfeafa s1 gwraen
F) A @R & fasma g &
T Q1 9 STaa F g9 ¥ I&T 99T 8
AR T & sEgee AR FT AR F A
gHAr g ag A1 HAT A fawd Wrg !

) 9T O YT ANAE 7 HH HLT
@ AR I @At BT I AT 5T TF
IGF FAL TAAT T &1 q9 aF ag Trar
q 999, T@ a8 & oW @ ™
foragY avg & SO g9 TSR g |
s WY wifg gt w1 99 99 @R
gg WY T JqAT feumr T AEY
TR g mig faam F S A
g A gL e FgwAarg fF 99
TR T AT aEmel & i g
qrYE ST g1 AT A7 q1 anted e
T EEEF gl wT Aleq |
H SOvEw 99 F Avhd & 9%
mfr fraw Y Sefar oY &9 & g
¥ AT F HEd well FT HI ZHH AT
T aue § I AT | T WA SATIAT
g iR - g FSE@ @
WRT 9 g W o § e W
fTE1 F T WY g F afawe .
g1 % wWwfa fama ¥ a®a
¥ g GEAr Aifed | qEed e
FaR A wEg gt @1 uwHa g &
99 g w§ 6 o9 9wy EEn
EawEEdT TEl g |

wared, IR vy g fF ol e 9w
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feafsqa  wemma T 91, SEH §T ATERA
e Y wifee 9 79 wed § 5
gz feag Aam &1 gz a3 &
Y FET T AT {F qGTH AGY o g
g, W AT ¥ AT g% @R AT fam
T EFQ g | SR &t Fes Sefidw
fralt Fed & qemdr o oY, @ s
ATAT T FEOAT I W TS
g ) gER fra o wiw
T Fgh 6 ST 9 a0 a9,
ag e 7 gog @ & g F
g 9arg TP 2 @ gl s faw
AT & wgar g froag W3 wiess
F @I FT JAATAT § | Fal AT T @Y
i ag g o & s 7 awd
T X FE 04T T gt 5 98 qTEe
fRIFEME aaudge THT 7 %9
1A T gy 3w He Sl Y e
o &1 A T e g g )
T SE TG E AIF AT H FgT A
fF miweam T ar aroes 99T F R
FTYAT F W AR A& T
HIEAT FT qeE FT W1 97 &9
T FT 9gA & SwET oY, Al g
qgd T § | AN TR F @A I
g 9rg €1 9 Agrgl A § AR g
Ig wfow-g-afaF gw 7w 3 fag
§a W Sfgd | @feT v T
FEl draer a5 5 gd faaer s g
I I TG AT | A TEE A
o feamr & 59 a<g &1 [@r gl giar
%, @A qF €37 ) wfue § g@r
¥ sg 9w 5 a@l wam ¥ qgd
AT T AE A @1 g Afad

AgEa, I8 arsed g 06 o9 qfara
AN & AT o & Ay R Ahee
# N aFR g, 39T qE Hdl, S
wfafafemi &1 ¥ a8f  gemar mam)
do% § 3 3 wifww g =1fge &)
fHgi W FY TGEHar F, ST AT

Fifgn & quriag Rafas I—@ 7108 | WHIS, 3% WHI§ ST gAA ST ATy
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[ =1 #=d fagrdr arsaar |
AR SR SUAT & NS W A A
IEEIT FT T ) T HA I AR A
s forar o q9 ey T 97 fF § w3
Fr Ffav @ 7 A faweER F
fau e w#AT S ¥ 9 afe e
farereR F ) qTEF e g ghd
§ @ @ avmas & qe wel Y
I AE T A ¢ dras ® AE-
dT Fy ware e sae wiafafai
F1 ot wifae T SR & HJifF gW
TMad H IgAT AT AGl < gFG 5
SMgAR " § q FuH 6 g andy
W@ aed] A, gw W aEd #%d
FoHT AT | A, WL A& 5 @ &
WTEAT 93T Ag g & §EaT 3| TE
fatas favy sifre Argar § i s
1 qffeafa & foow sfawe /&
warar #1¢ fawen 78 8 few afy-
FR frRET@ & F T3 a1 9
& R sRw ¥ ot qfifeafq d=m g
¢ g% 93 § W@ F aqAr Al
T =1ied ) ggEE |

st o Wgar (9 AT TR
IEATAY WEed, W Wud gy
wiveRe fad agh qx AT M@ g, 9t
¥ |OE FQT E AR AT FIAT ArEar
g o g 9 am@r g
W Ay wE A R A W ag ad
argar & fF avmet & fass area @
T 5T S 598 ¥ @ @ W
a0 qEE g AW | AR | agd
TEIGLE, d TR WIS E, T ToF ¥ G-
g, fegeer § W S®N
aew FY  &@T F fd 7 qwr ey
qergar w3t | @fed o9 a3 faer smar
daFF AT fr wgfdwra fs o
T T W TR g R S
gre 3% T Y @I & fae ae
T €T A5 gt | 59 faw & af@
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g9 < fael & ol #7 safeaaR 3 @
g foger waea oz gam 5 @}
AT § AT gIAd ST el g

T g9 ATNST & A9 AT 4Td-
T I @Y & I T HHT FHE AT
gr¥agmgfs s SN g W@
AT F qT9 FGAT KT AT Tl |
afew wgt 077 7 g1 fF S a9

| <@ SO AT | 9 A arfereae

FuA o | ST i g fafaees
a18a 7 F51 (% F 7% ot § qrfeea
™, Fg SRl i A s fee
U MY A7 | FETY S q@ T
fernfer wEa g smm Saal JTfasT
g9 g A% &1 wfww w0 g@fan
¥ Ig o FT ARG F @ g

' gifeT argw fae g TmE 3 @R ST

AHFAALA G A FIGE spvfi-aeedt ¥
qTTE g5 ¢ TP AR A ¥ AEAR 93
WA WAIEHE:

“Naga army not to enter Kohima—

The underground Nagas have agreed to
keep their army away in a village about
three miles from here until they cele-
brate their republic day on March 22.
The decision was the result of hectic
efforts by Peace Mission observers.”

WH ag a9y v WA g F
Fifgar & gaTd TEHe g A TE AR
EF & AT qQT I F AT qAT )
Fifgar 51 s g wes v fgwm
A 9T TW IFI ACOAE FT  ITEAHS
8 W @g Wa F Ao fafedt
F TACR AT & QAT 9g AFEE Y
TG FT gAHT T8 T T a<g Y
gaT 71 s A 5 wifean & and) o0
TSl €1 W@ &7 A fafwex agw
IS 39 9 Y I feomr =wgan
g {56 FTeiT & + g anl agiaT
W § aife @8l 9 aad #5189 )
Jf ot g & a1 oF
o agh ) wure gar ¥ firew
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AT AT T TG FOB &8 A
¥ 9T 3 g9 ®N a9 fear 9w
afeag ded wree w4 gafac F
T 6 R F anr qraEtg & Sfa
T AT 99 FCT A1 97 % fag e
ghmr | @fET s/ st a7l o flom
fezr mar @ swET eREe faee U8
gan f& A9t feew & g9 W0 4 g
faems e 73 gafad gara g
f& St gw agr 9 s fFar g sawt
EAIRVIE L OB ) B 10 B -G
TR & TTeq W gz &g fF qEeae
A% T & ST WY 1 F FA
g Al g9 amd F gad I 98 T
FIAT AT | 98 3% 2 fF iy famer
AT g ag gHIC @I ANME & 1w A
o fow @ ¥R 9w ag Hifuw A
fF gt I AW AT FA & A AR
T 4 ST IFA AveR fRar g et
aFan & fr i g9 et s o7 A
AT AT g 9% gAuT & fan afew
groma ) wife & ug off Fg fk arede
e W18 A uF O et § s ag qued
g fF AT R T @ awAT R
g § 999 910 S§ gIAST T g
2 free =9 o F1 qeie e e
M gg AT g fw wei e A,
g zEfd § oot gEme ¥ @)
IR T [ 9 39 qg qaeg
& AT o7 &Y 79T &Y ST fF i &
g % %o aFT A SR T 97 A
w3 enafaat &1 wewmr fF § <fe-
AEE & AFE T4 | W AR @
gwar & f& armei &1 swesEr 9™
AR Tl 9 9TRET FT T T F AT
Fgl e, fF g7 39 7 qrad w1
W® § AR AR IET SUE ¥
AR W FF ST aEaaR
T A, 99GS AT g qE F
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fdt qrq amad AT GF | TATHT
TREW Y AR [ § AR F5 TH
T I R T qarfeaw ©eEe
femr @Y 9@ 99 gw 39 faas Wt @
AT T3 T % S 39 fpem & Wede
T o3 AEE m egedr AW
sgaT g st fr agi faera iy
H g, ag o1 o fFew &1 oA Siar
2 F e Rgmw & SEr gt
aifed, g0 ifedsz g1 smr Tifz
ot Hurfeaw 9@ g @ene g
FA IWF N Fza 3 539
wehzT & g &1 AfET o g ol
frer oo & T 2 <R & w@iE 4
Fqaq & fr O fqwm § @ gmi< gav
dE g W PRET TNE § T
g ¥w g ¥ Tfwe 9 wEd
F1 IR mg wg oar 5 S aglied
] W & I T 3 AR §
afeT @ g F T awd € fF
¥ fggear F1 us fgmar @ @R
qgi & EY ¥ FT G\ 45 § AT
7 Star s 7% T TS0 918 7 TR
f g7 =nfex 6 agi & Sy o0 § g9
Tgt wrar Sg aifR IAEr A’ g i
fegeara @ eWiFaT 8, gl 9% frey
feeqay ura) gl § ' o frem &y
ATATEY TG &, 98 ST g g |
qgl & I AZ AW, qGH & T g
andl, Agl & FHLL UG WA AT AQ
e srradY agT oTd | S ag & ag ¥
't SHfRE #IT gaT W a8l 9 H1T
T a0 1 ATSAR T HWF TG & WA
FY FITT FL AT AT AR THATAF
wgfaadl & w&@ g, FXEW TIH
# ge@ & o @ 5l @ ¥
IMIHT FT TELT I, qAT ITH! B
TEART Wi sfear 1 gaveg faek
W | G avesd T ard g fF a8 a7
el w5 3 ugl UF OF AA A
qfewfid) feardne & Wet o md §
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[+ oy A5 ]

a 5T aFe | 997 g sy fay
a7 §\ agl 9T g fwem &y afsafady
Fr qrra famr ST wifgd o saa
fau @ arewre war Srwr JTfed, I8
g FTAFAT & @1 WA, A3 faoelr ¥
Tar I/ (qaq I9Fr aqmar I fr gw
[ ATET & | 59 % ¥ TG ATLTF
F @ &ifow & s enfge §
AN S, F BT WTS &Y § A< goig
T AT GHT L ATHHT A9 AT AT
a1 IBT AT AT TG FGT AT § |
gafaa g awar g i+ s ga saar adr
1T IATT a1 T S ZY A9 | FFFT 399
9gd A€ &% ard &1 ¢ ¥ 39 Areey &
S Y FEISHT 99 § 9997 @ Frar
W@ | AT BT qET qGE A5 T
Az AW T 9T B AWG FAT
gt & @Far g fr wgda eve
g A1 I AT FI W & HIS-HIEBY
Ard FLT G AR FZ AT & 78 6K
FZT G 1 WF I AZ W A FR
wraa @A & faq @ § Sgiaw
quA qF( ag 747 waan i sqar Uy
. gz & fF amde s § ag oF 3fegee

w2z fr =ifgy SR SEwr w18 @y
arAF fgrgeq@ a1 & g fiar =nfgd |
& 5 foew a1 97 o1 § 1T F fog e
T F(W TG &, TTY A I AT
Fifgr afpy s 9 797 § 97
SR ATUFA AT AT 45 § Y IaaT
gA I T 99T F15 AFEd ey
a1 q3faa s st Sfase & 3=
g saar foe zad amw aEn s )
¥qar semar € faa st {eifegge
T FE AAAT T g, TAR! wieg
gew fFar stra #5ifF S agq9q 1T &
qg 9gT GICT G & | IaY FEY
qar g % gae ged ST arwaax
f IE AR Iq awm fFT amEr
fufady sma F<AT qg s gfwar ag

[RAJYA SABHA]
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wFam Bt G§ | e
§ 7z #gm ¥ @ O faww =Y OF -
AT T TH WIET FV deal § STedr
geq forr sw | gg St A & T
ATA G AT TG a AT F@ AEH
fafreer § o, Tradid &€ I I
FHT Tq TT T ATAAT GF &1 TG ar
Tg 9ga & FgacEnm i s 79 fed
TET TAFT TF SANIT T T AT AT
1< oz wrgw fafrees § faar an, afe=
& a5 3@ F aga awara gon £ agh
SR IFTGTEAT §, FqT T ST AMGHAT
FI @ & STHFT HIE THTERT T&T HOE
aft art & 7g g Faar fe swer
a7 e w1 formr s, afe
R IGHY gar faar vy @ S@R
ag 9qT wwar fF 9a 8] Fifesa g
W A@RIATFTA D AT AT G
HIA ATTHT HECT TATHE ATE ANTAS
T Wrsefea Fgq §1 F ATmen &
TF Y & qros 1@ § A7 It T
T a7 &Y M8 fir  HeTw aHe
& Wreifea F arc ax a9 & ey
TEE @A ag A faegie g
org fear, S g9 997 98 LEHH
AT ¥F &, T AT @ §, SR ;i
TEH SURT AIFG L ANF ST ATHT G
qgT I YS! A ¥ W FE T |
gufaa & wgm fos o faefad F g
sy T fedfior o s ST SEIMCE |
T aTfa 918 T S9FT A FgT 1 WYH
T faqr fr gad gar v femn ok
TR guer AT T ¥ fur ) oy
F S g foaa qarfes & gagma &)

 GIE T A wgar § fF osw f

% I AvmEs & At faar
Sl I9F) suq i fear o)
zafed St 0% W 95 & faeiT gwr
g far § o < 39 a9q W g
Y Q@ E I faeT Wy amen
gl & 9w fafwex §@r awi &
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the Indian Airlines

arfqaraz & frae §, 9% g7 a9aA
FIEIT A, A8 aadd AR
SR gq geEE | # ag | &
¥ AEarg 7 oagt A7 gEwa d e
Gl & SAET ¥ SAR AW § I AT
AT 9T AT FT G E, T g FAG,
dfFT Sl namead qaie faer @
g | urfweam 7z wgan g % et &
fedl gv@ & SAF1 AT § FW
fE7gEaT & aT$X 9T TLFT HIAT A |
Zqa warar 99 F faedr T s g av
IaE Fedma famr Srar g s gqa
qifeame & AwaT fieaA g A &
1T T & AfwT T ITHI Fo Fo
fag forw 31 g avaifesr 9 73
i @1 & % 78 98 o Fo fag g
ST 9T FIEHIT AT 97 QT S99 NG
HagedTT AT IAT @IfIAl H1 agFHTAT
qr fagi7 arz 7 wfgaEz w1 %
39 A7 § A4 T FT AT AR
fRarar @ 7z @ara gar g i wL
I g aifaw wgi A T &7 S
ECUIRAN G o i i i
agl g AT IART TY @AW ¥ AT 7
AR faar Im 9gE am amwE
grenfaat & gra & faar & ok s
gL T97 a8 9T & [ 98 wow Fwaw
AR IT gAt ¥ qrg wmiws g
TFT  qATH AT H@T &
THE  VICE-CHAIRMAN  (SHRI

AKBAR ALJ KHAN) : Would you like 1o
speak for one minute, Mr. Jagat Narain ?

SHRI ATAL BIHARI VAJPAYEE:
May I put a question to the Minister of
External Affairs? Is it a fact that it was
the Governor of Assam who allowed the
hozstile Nagas to celebrate the Republic
Day ?

SARDAR SWARAN SINGH: Sir, I
would suggest that this matter I will cover
not in this casual manner but I will give
complete information when I reply. It
will be better.

36RS/66—2

Air-India

MOTIONS RE (i) REPORT OF THF
INDIAN  AIRLINES CORPORATION
AND (ii) REPORT OF THE AIR-INDIA

SHRI ARJUN ARORA (Uttar Pra-
desh) : Mr. Vice-Chairman, I move :

“That the Twelfth Annua] Report of
the Indian Airlines Corporation for the
year 1964-65, laid on the Table of the
Rajya Sabha on the 10th December,
1965, be taken into comsideration.”

I also move :

“That the Twelfth Annual Report of
the Air-India for the year 1964-65, laid
on the Table of the Rajya Sabha on the
10th December, 1965, be taken into
consideration.”

THE MINISTER OF TRANSPORT,
AVIATION, SHIPPING AND TOURISM
(SHRI N. SANJIVA REDDY) : Can we
take both of them together ?

SHRI ARJUN ARORA : I gave notice
of these motions separately but they have
been listed together. So I move them to-
gether.

THE VICE-CHAIRMAN (SHRI

: AKBAR ALI KHAN): The Minister can

reply to both together.

SHRI ARJUN ARORA: Sir, Air-India
is undoubtedly one of the best air services
of the world. When I initiated a discus-
sion on the report of Air-India last time
in 1963, I said :

“These two public sector companies
are companies of which anybody could
be proud. Anybody could be proud of
these because they are well-managed and
they make profits. Any Indian should
be proud of these two companies, parti-
cularly Air-India because the services
that it offers, the consideration that it
shows to its passengers are such that not
only Indians but any foreign tourist who
happens to travel by Air-India has a
word of praise for it.”

That is still true of these two companies
but for the fact that the industrial rela-
tions in these two companies have indi-
cated a marked decline and the deteriora-
tion has been such that during the last few
weeks one does not know when the Indiam



